FORM A

PUBLIC ANNOUNCEMENT

(Uhder Reguintion 6 ol the Insolency and Bankruplcy Board of Inda (1nsalven v
Rosalutien Process lor Comatale Persom) Regubilions 2016

FOR THE ATTENTION OF THE CREDITORS OF M'S ZEBYTE RENTAL PLANET PRIVATE LIMITED|
RELEVANT PARTICULARS

MName of comorme dedior /s zgh:ﬂg Rental Planet Private Limited
2 | 0ato ol incorporlion of corporate deblor | 28 10 2022
1 [ Authonty under which corpornlo ROC Uttt Pradesh 11

deblor 15 incorporated / regisloned

4| ormarae Wenky No | Limbed Lablivf 124 990up2022PTC 172707

|dontdicat 4 il corpoiale deblor

aaaress of the regmlorpa ofice ard Rogistered Office. Lt he 501 Eiv Fioo
prncipal afice 1l any) of corporale dabiod |Pirrac Towed Pl Mo Ad26 Noica Socior
62, Gaulam Buodha Nagar Noda Uit
Pracesh India- 201 300

Old Address: Khasra No. 112463, Maorta

Meeru Rond, Ghazabad Uthr Pradest- 20 1001

wr

§ | Insolvency commencement dalo in 20 08 2028 in CP{IB) No 11 ZALD2025
respect of carporale debior (copy of order recevved by IRP on 22082026
Estimated dale of Gosure of nsoivency -‘.__-,_}, o —
resolybon proce ss 6.02. 2027

B |Name and regstraiion number of the Dharmendr Kumar Bhasn T
insoivency prolessona acting as mlerm | IBB! Regustration No
resolubon prolessonal IBBUPA-QO2NP-NODR 16201 4202001 2564

8. | Agdress and e-mail of the inienm resolution | Address: 191 Mamta Enclave Behind
professional, a8 registemd with the Board | Nimaniran Banque! Hall Dhakol
Zirakpur, SAS Nagar Punjab- 140 800
Emall ID: ipdkbhasn@gmal com

ADaress and e-mal 1o be used lor Address: 101 MamigEnciave Beming
CONesoonoente wilh the nleanm Nimanlrar Banguel Hall Dhakol. Jirakpu
resolution professional SAS Nagar Pungb - 140 BOD
Email 1ID: crp.zebyted@gmal com
11| Last date for submission ol claims 03.00.2026

12 |Classes of crediiors, d any, under dause (b) of |Financia! Creddor in Class (Cloud Partide

sub-secion (BA) of secton 21, ascedaned by| Owner under Sale and Lease Back Mode! )

the mlenm resoludion proless onal
13 INames of |nsolvency Professionals|! Mr Harmant Sengh

denlified lo acl as Aulhorised| UBBUIPA-LOIP.PY20342020-2081 10080

Representatve ol aedilors n a dass (Three] 2. Mr, Parminder Singh Bhuli

names foreach class) (IBBUIPA-Q021P-NO1127/202 1-2022/1 3700,

3 Mr Amareet Singh
{IBBUIPA-DOZIP-NO1287/2023-2024/14352 |

14 | (8} Relevant Forms and (a) hiips //bbx govan/downloadiorm himi
(b} Detals of authorized representalives | {b)\Web link
ae avalable 3l hitps /1bbe gov in‘msoivency- e olessonal

Notice s hereby given that [he Nabonal Company Law Tnixinal Alphabad Bench hag
ordered the commencemenl of & coporale’ nsolventy rasdultmgrucms of M's Zabiple
Rental Planel PrvaleLimted on 20 08 2020 as per is oroer nCP(IB)No 112/ALD2025 of
evendale

The creditors of M/s Zebyle Rental Planet Private Limied, are hereby called upon 1o
submi thesr clms with prool on or before 03.09.2026 Lo the intenm resolulion professional
al the address menlionad againstentry No. 10

The financial creditors shall submi their claims with proof by eleciromic means anly, All
other credilors may submil the clams with proal in persan by post or by elactrone means
Alnancial credior belonging 10 @ class, as ksted agains! the entry No 12 shall indicale ts
choce of authornsed representative from among he Ivoe nsolvency professonals bsled
agansl entry No 13 lo act as authonsad representalive of he Financial Creditor in Class
(under Sale and Lease Back Method) inForm CA

Submssionof false or mskeading proofs of claim shal aliract penalties. L

Place. Zrakpur Dharm ondr e
Date ' 22.08.2026 1BBI Regn. No 1BBIIPA-D021P-NOOB16/201 9 2020/12564

Scanned with CamScanner
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their original share certificates and transfer deeds alongwith the requisite
documents, within the above mentioned period, with the Company’s RTA, at their
office: MCS Share Transfer Agent Limited, 179-180, 3rd Floor, DSIDC Shed,
Okhla Industrial Area, Phase-|, New Delhi-110020. For any query, you may conltact
by sending an email at helpdeskdelhi@mcsregistrars.com or ¥
secretarial@pasupatiacrylon.com
The Circular can be accessed at hitps://pasupatiacrylon.com/wp-content/uploads/
2026/02/SEBI-Circular-for-Special-Window 30.01.2026.pdf
For Pasupati Acrylon Limited
Sal/-
Bharat Kapoor
Company Secretary

Date : 22" August, 2026
Place : Thakurdwara

Hinduja Housing Finance Ltd.
Carporate Office: No. 167-169, 2nd Floor, Anna Salai, Saidapet,
Chennai- 600015, Tamil Nadu, India,
HINDUJA Branch office; FB.1st floar, Mahalaxmi Tower, Sector 4, Vaishali,
[Zlel S I TeWR N PN Ghaziabad-201010 Email: auction@hindujahousingfianance.com

RRM - Shashi Mishra - 9718025302
ZRM - Pawan Kumar Pandey - 8010562716
NOTICE OF SALE THROUGH PRIVATE TREATY
SALE OF MOVABLE & IMMOVABLE ASSETS CHARGED TO HHFL UNDER THE
SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND
ENFORCEMENT OF SECURITY INTERESTACT 2002 (SARFAESIACT).
| The undersigned as Authorized Officer of HHFL has taken over possession of the schedule
property us/ 14(1) of the SARFAESI Act. Public af large is informed Ihal the secured
property as mentioned in the Schedule are available for sale through Private Treaty, as per
the terms agreeable to HHFL for realization of it's dues on "AS 1S WHERE IS BASIS" and
‘ASISWHAT ISBASIS".
Standard terms & conditions for sale of property through Private Treaty are as under:
1. Sale through Private Treaty will be on "AS IS WHERE IS BASIS" and "AS IS WHAT IS
BASIS". 2. The purchaser will be required to deposit 25% of the sale consideration on the
next working day of receipt of HHFL's acceptance of offer for purchase of property and the
remaining amount within 15 days thereafter. 3. The purchaser has to deposit 10% of the
offered amount along with application which will be adjusted against 25% of the depositto
be made as per clause (2) above. 4. Failure to remit the amount as required under clause
(2) above will cause forfeiture of amount already paid including 10% of the amount paid
along with application. 5. In case of non-acceptance of offer of purchase by the HHFL, the
amount of 10% paid along with the application will be refunded without any interest. 6. The|
praperty is being sold with all the existing and future encumbrances whether known or
unknown to HHFL. The Authorized'Officer / Secured Greditor shall not be responsible inany
way for any third-party claims / rights / dues. 7. The purchaser should conduct due diligence
on all aspects related to the property (under sale through private treaty) to his satisfaction..
The purchaser shall not be entitled to make any claim against the Authorized Officer /
Secured Creditor in this regard at a later date. 8. HHFL reserves the right to reject any offer
of purchase without assigning any reason. 9. In case of more than one offer, HHFL will
accept the highest offer. 10. The interested parties may contact the Autharized Officer for
further details / clarifications and for submitling their application on or before 07.09.2026.
The Process shall be concluded on 08.09.2026. 11. The purchaser has to bear all stamp
duty, registration fee, and other expenses, taxes, duties in respect of purchase of the
property. 12. Sale shall be in accordance with the provisions of SARFAESI Act/ Rules.
SCHEDULE
Details of Immovable Property: 1. Flat No. FF-08, on First Floor, (Rear Left Side), area
measuring 540 sq. F1. i. e. 60 Sq, Yards, built up Plot No. B-2, area measuring 400 Sq.
Yards. Partof Khasra No.234. Situated at Residential Colony Rall Vihar Sehkari Avas Samti
Ltd., Hadbast Village SADULLABAD. Pargana Tehsl! Loni, Distt Ghaziabad
LAN NO. DL/GRN/SRJPIA000000166
2. Mr. ANKITKUMAR (BORROWER)
3. Mrs. CHARU (CO-BORROWER)
Reserve Price : Rs. 900000/- (Rupees Nine Lakh Only)

Date : 23-08-2026 Authorised Officer
Place : Ghaziabad

D — 3 0

For Hinduja Housing Finance Limited ™\,

Whereas, the undersigned being the Authorised Officer of herein after referred as Secured Creditor of the above Corporate/ Register office under the

ILTS[BF I8 OT E-AULTION. U0 Ua.£uD, 1 TVUITTS= 1JUUTIS.
|Date: 23.08.2026, Place: Authorised Officer, For Hinduja Housing Finance Limited |
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FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/S ZEBYTE RENTAL PLANEY PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtor M/s Zebyte Rental Planet Private Limited
2. | Date of incorporation of corporate debtor | 28.10.2022

3. | Authority under which corporate
debtor is incorporated / registered ROC Uttar Pradesh II

4. | Corporate Identity No. / Limited Liability|
Identification No. of corporate debtor U74999UP2022PTC172707

5. | Address of the registered office and [Registared Office: Unit No. 503 5th Floor,
principal office (if any) of corporate debtor jPinnacle Tower, Plot No. A-42/8, Noida Sector’

62, Gautam Buddha Nagar, Noida, Uttar

Pradesh, India- 201 309

Old Address: Khasra No. 11248,3, Morta,

Meerut Road, Ghaziabad, Ultar Pradesh- 201001

8. | Insolvency commencement date in

20.08.2026 in CP(IB) No.112/ALD/2025
respect of corporate debtor

(copy of order received by IRP on 22-08-2026)

7. | Estimated date of closure of insolvency

resolution process 16.02.2027

Dharmendra Kumar Ehasin

|BBI Registration No.:
IBBI/IPA-002/IP-NOG816/2019-2020/12564
Address: 191, Mamta Enclave, Behind
Nimantran Banquet Hall, Dhakoli,
Zirakpur, SAS Nagar, Punjab-140 603
Email ID: ipdkbhasin@gmail.com

8. |Name and registration number of the
insolvency professional acting as interim
resolution professional

9. |Address and e-mail of the interim resolution
| professional, as registered with the Board

10.| Address and e-mail to be used for Address: 191, Mamta Enclave, Behind
correspondence with the interim Nimantran Banguet Hall, Dhakeli, Zirakpur,
resolution professional SAS Nagar, Punjab - 140 603
Email ID: cirp.zebyte@gmall.com
11.] Last date for ion of claims 03.09.2026
12.|Classes of creditors, ifany, under clause (b) of | Financial Creditor in Class (Cloud Particle
sub-section (6A) of section 21, ascertained by | Owner under Sale and Lease Back Model)
the interim resolution professional
13.[Names of Insolvency Professionals|f. Mr Harman‘tISiz;;gh
identified to act as Authorised| (IBBIIPA-QO1/IP-P-02034/2020-2021/13080)
|Representative of creditors in a class (Three| 2. Mr. Parminder Singh Bhullar
names for each class) (IBBYIPA-002/IP-NO1127/2021-2022/13700)
3. Mr. Amarjeet Singh
(IBBI/IPA-002/IP-N01287/2023-2024/14392)
14.|(a) Relevant Forms and (a) https://ibbi gov.infdewnloadform himl

(b) Details of authorized representatives
are availatle at:

(b)Web link:
https:/fibbl.gov.infinsolvency-professional

Notice is hereby given that the National Company Law Tribunal, Allahabad Bench has
ordered the commencement of a corporate Insolvency resolution process of M/s Zebyte
Rental Planet Private Limited on 20.08.2026 as perits orderin CP(IB) No.112/ALD/2025 of
evendate.

The creditors of Mis Zebyte Rental Planet Private Limjted, are hereby called upon to
submit their claims with proof on or before 03.09.2026 to the interim resolution professional
atthe address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electranic means only, Al
other creditors may submitthe claims with proof in persen, by postor by electranic means.
Afinancial creditor belenging to a class, as listed against the'entry No. 12, shallindicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the Financial Creditor in Class
(under Sale and Lease Back Method) in Form CA.

Submission of false or misleading proofs of claim shall attract penalties. Sdl-

Place: Zirakpur Dharmendra Kumar Bhasin

Date : 22.08.2026 IBEI Regn. No. IBBI/IPA-002/IP-N00816/2018-2020/12564
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Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (hereinafter referred as the "said Act”) and in exer-
cise of the powers conferred under Section 13 (12) of the said Act read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued a demand
notice below dated calling upon the below Borrowers to repay the amount mentioned in the notice within 60 days from the date of receipt of the said
notice.The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that the undersigned has taken
possession of the property described herein below in exercise of powers conferred on him/ her under Section 13 (4) of the said Act read with Rule 8 of
the said rules of the Security Inferest Enforcement Rules 2002 on the dates mentioned herein below.
The borrowers in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the property will be sub-
ject to the charge of secured Creditor the amount and interest thereon. The borrower's attention is invited to provisions of sub-section (8) of section 13
of the Act, in respect of time available, to redeem the secured assets. Details of Property taken in possession are herein below.
Sr.| Name of Description of Property Date of Amount in Demand Notice (Rs.)
No.| Borrowers : : , " P ion| statutory
All that Piece and Parcel of the Residential Built Up Single Storey
House, having total Area Measuring 257.55 8q. Yards And Built Up taken Date D;mgnd LD;: 2‘3 E';:’;?fs(%zf DUEDSO ggguéﬁzg
Area Measuring 33.44 Sq. Meter, Part Of Gata No. 94, Situated in otice EightyFive Thousan dpeF i Fl o
1 Sunil, |Village: Bharana, Pargana & TeR:il: Slkandragad,;: District: g Eleven Only) payable as on
* | Komal Sunil | Bulandshahar, Uttar Pradesh (Hereinafter Called The Said Property). L
Boundaries: As Per Gift Deed, East: Rasta 12 Ft. Wide West: House 1710812026 | 09/06/2026 09{2?%})26:!?]29[; “:;:[‘;ggg:]@
of Miru North: House of Prem Singh, South: Rasta 12 Ft. Wide .2 o pa. )
All that Piece and Parcel of the Plot Area Measuring 200 Sq. Yds., k:a;\aﬂs% 3‘;7?0(353 2000 00005043856
" q 3 d 4 . 13,58,027)- (Rupees Thirteen Lakh
Karan Singh {Khasra No. 586, Situated in the Area of Village Roja Jalalpur, Bty Bt Thotisand Twenty Seven
2.| Knatana, |Pargana & Tesi Dadri, District Gautam Buch Nagar, U.P.|17/082026 | 09/06/2026] ., Y a@abh o meizézs e
Pooja |Boundaries-East: Vacant Plot, West: Part of Property, North: yl)hpi 5; L @152 % 4l th t
Vacant Plot, South: Road 22 Ft. Wide. with Inferest @-12:2 % p:a. il the
realization
All that Piece and Parcel of the One Residential Plot No. 61, In Loan No. HL00605100000005058966
Arvind  [Khasra No. 1335 & 1335b, Land Area Measuring 82.92 Sq. Mis,, Rs. 1656016/- (Rupees Sixteen Lakh
3.| Kumar, |Situated At Yamuna Vihar, Revenue Village Maliyana, Pargana,|18/08/2026 |09/06/2026 FiftySix Thousand Sixteen Only) payable
Jyoti Devi |Tehsil & Distt. Meerut. Boundaries: East: Raasta 25 Ft Wide, West: as on 09/06/2026 along with interest @
Plot of others, North: Property of others, South: Plot of Smt Kamlesh. 12.85 % p.a. ill the realization.
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FRATELLI VINEYARDS LIMITED

[formerly known as Tinna Trade Limited]

&

Regd. Office: No 6, Sultanpur, Mandi Road, Mehrauli,
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PUBLIC ANNOUNCEMENT

fUnder Regulation 6 of the Insclvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF M/S ZEBYTE RENTAL PLANET PRIVATE LIMITED|

"THETRRONE DX 0RDo2b

RELEVANT PARTICULARS
1. | Name of corporate debtor M/s Zebyte Rental Planet Private Limited
2. | Date of incorporation of corporate debior | 28.10.2022
3.-{ Authority under which corporate
debtor is incorporated / registered ROC Uttar Pradesh ||
4. | Corporate Identity No. / Limited Liability
|dentification No. of corporate debtor U74999UP2022PTC172707
5. | Address of the registered office and |Registered "Office: Unit No. 503 5th Floor,
principal office (if any) of corporate debtor |Pinnacle Tower, Plot No. A-42/6, Noida Sector
62, Gautam Buddha Nagar, Noida, Uttar
Pradesh, India- 201 309
Old Address: Khasra No. 11246,3, Morta,
Meerut Road, Ghaziabad, Uttar Pradesh- 201001
5. | Insolvency commencement date In 20.08.2026 in CP(1B) No.112/ALD/2025
respect of corporate debtor {copy of order received by IRP on 22-08-2026)
7. | Estimated date of closure of insolvency
resolution process 16.02.2027
8. |Name and registration number of the Dharmendra Kumar Bhasin
insolvency professional acting as interim |BBI Registration No.:
resolution professional 1BBI/IPA-002/IP-N00816/2019-2020/12564
9. |Address and e-mail of the interim resolution | Address: 191, Mamta Enclave, Behind

professional, as registered with the Board

Nimantran Banquet Hall, Dhakoli,
Zirakpur, SAS Nagar, Punjab-140 603

NrTisH SHARMA

TRIBUNE NEWS SERVICE

KURUKSHETRA, AUGUST 22

The talks between the state
government and sanitation
workers on Saturday
remained inconclusive over
the issue of regularisation of
jobs. Social Justice and
Empowerment Minister Kris-
han Kumar Bedi, along with
senior officials, held two
rounds of meetings with a del-
egation of sanitation workers’

Email ID: ipdkbhasin@gmail.com and fire department unions in

10,| Address and e-mail to be_ulseqfor Address: 191, Mamta Enclave, Behind Rurukshetra.
s i e i |\eon St Ol 230w || oflowing the _deadlock,
. Email ID: cirp.zebyle@gmail.com union leaders accused the
11.§ Last date for submission of claims 03.09.2026 government of adopting an
12, | Classes of creditors, ifany, under clause (b) of | Financial Creditor in Class (Cloud Parficle| | anti-Dalit and discriminatory

sub-section (6A) of section 21, ascertained by
theinterim resolution professional

Ownerunder Sale and Lease Back Model)

stance, alleging that it was

13.fNames of Insolvency Professionals 1(%!8 T,ﬁ:n:?]% ISF‘m -BZDWZOZD—ZDZWHOSQ} consistently evading its
"{identified to act as Authorised 3 - isns e
Representaive of creditors in a class (Three|2. Mr. Parminder Singh Bhullar r?SP onslblhty to ensure J,"IS
names for each class) (IBBIVIPA-002/1P-N01127/2021-2022/13700) | | tice for nearly 50,000 sanita-
3. Mr. Amarjeet Singh 3 3

(IBBIIPA-002A1P-NO1 267/2023-2024/14332) “(1’\? workers in the state. G
14, (a) Relevant Forms and (a) https:/fibbi.gov.in/downloadform. html agarpalika  Karam aIl
(b} Details of authorized representatives |(b)Web link: Sangh Haryana's state presi-
.| are available at: hitps:/fibbi.gov.infinsolvency-professional dent Naresh Shastri said: “We

Nptice is hereby giver that the National Company Law Tribunal, Allahabad Bench has talks wi
ordered the commencement of a corporate insolvency resolution process of M/s Zebyte held tWQ rou.m.isl of with
Rental Planet Private Limited on 20.08.2026 as perits order in CP(IB) No. 112/ALDI2025 of | | the Cabinet Minister and offi-

even date.
The creditors of M/s Zebyte Rental Planet Private Limited, are hereby called upon to
submittheir claims with proof on or before 03.09.2026 to the interim resolution professional
atthe address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.,
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insalvency professionals listed
against entry No.13 to act as authorised representative of the Financial Crediter in Class
(underSale and Lease Back Method) in Form CA

Submission of false or misleading proofs of claim shall attract penalties.

Place: Zirakpur

Date : 22.08.2026

IBBI Regn. No. |

Sd/-
Dharmendra Kumar Bhasin
BBI/IPA-002/IP-N00816/2019-2020/12564

cials of the department con-
cerned but to no avail. About
50,000 sanitation workers and
nearly 2,000 fire department
employees have been on
strike for the past 17 days due
toadiscriminatory attitude on
the part of the government.
e strike would continue.”

Malks with govt fail

workers to continue

2
},ﬂm ;

Sanitation workers oppos

Shastri added: “We h
already held six to se
rounds of talks with the g
ernment, but officials h
failed to find a solution for:
ularising the jobs of sanita
workers. The BJP's 2
manifesto guaranteed reg
jobs to sanitation work
Sanitation workers conti
to lose their lives while wr
ing in sewers, yet their fs
lies receive neither adeqt
compensation nor emp
ment support.”

The minister said the ¢
ernment had already agree
13 of the 14 demands raisex
the union. Regarding regu
isation, he said legal opin
was being sought to ens
compliance with Supre
Court and High Court rulir
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Ender a b

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITEI

Corporate Office : "CHOLA CREST" C54 & 55, Super B-4, Thiru Vi Ka Industrial Estate, Guindy, Chennai 600032.
Branch Office: S.C.0. 6 & 7, First Floor, Adj. indo-Canadian Office, Puda Market, Power House Road, Bathinda 151001

Contact No : MR. JATINDER PAL SINGH- 98885-00425

E AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with proviso to Rule 9(1) of the Security Interest (Enforcement) Rules, 2002.

‘Natice is hereby given to the public in general and in particular to the Borrower /Co-Borrower/ Mortgagor (s) that the below described immovab
‘preperties mortgaged to the Secured Creditor, the Physical possession of which has been taken by the Authorized Officer of Cholamandalar
Investment and Finance Company Limited the same shall be referred herein after as Cholamandalam Investment and Finance Company Limite
The Secured Assets will be sold on "As is where is”, “As is what is", and "Whatever there Is" basis through E-Auction.
Itis hereby |nformed to General publlc that we are going to conduct public E-Auction through website https://chola-lap.procure247.com

Date & Amount  DiicWntione gt | - Reserve Price, | E-Auction Date ar
 Account No. and Name of . | asper gl pi.%p-enyf Earnest Money . |  Tims, EMD Sub-
Borrower, Co- Borrower, Mortgagors Demand Notice | 5 Jyiod | Deposit & Bid Incre- mission Last Date
L e - Uls 13(2) b ‘ment Amount {In Rs.)|  Inspection Date
Loan Account No. XOHEBAT00003397521 & HE02BAT00000004082 21-07-2022, |House Bearing| Rs. 18,00,000 /- 10.09.2026 at
Borrower and Co-Borrower :- 1. VARINDER KUMAR, 2, SHAWETA RANI, Rs. 26,27,204.92/-| No. 8, Situated At| Rs. 1,80,000/- | 11.00AMto 1.00P,
3. AMRIT PAUL, 4. SURINDER KUMAR, 5. M/s BANSAL TRADERS Through | As on 19-07-2022 | Strest No.1, Ward Rs. 25,000/- 09.09.2026
Its Prop. VARINDER KUMAR, All R/o- H. No-08, Ward No. 7, Street No.1, Near with further | No.7, New Court 10 DOA. M't 506 P
Adv. Jaspal Goyal, New Court Road, Mansa-151505., Also At- M/s Bansal interestand |Road, Mansa, A el
Traders, Opp. Vaid Kapma Chand Wali Gali, Jawaharke Road, Mansa- 151505., | charges thereon | Registered As Per As per appointmer
6. Mis BANSAL DAIRY Through Its Prop/Manager AMRIT PAUL, Sale Deed Bearing
L All Rlo- H.No-08, Ward No.7, Street No.1, Near Adv. Jaspal Goyal, New Court Road. Mansa-151505. | No. 5395 Dated



